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iNDAN0THR 

For the applicant ; Mr. B. Chatterjee, counsel 

For the respondents ; Mr. M.K. 	Bandyopedhyay, 	counsel 

ORDE 

H,--aVI Id counsel for both side s. 

Ld, counsel Mr. B. Chatterjee ppaering on behalf 

6  1- the applicant submits that the respondents 	legally bound 

pay the DCIU money and to proceed with the eviction 

proceeding as per order passed 	the competent authority 

in accordance with the provisions of Public Prernises(Eviction 

of Unauthoised Occupants) Act, 1971 in pursuance of the 

order dated 6.3.2000 passed in W.?ICT No.189/1999.. 

In Vi0w of the above, we are of the view that 

DCRG money should be paid 	to the applicant in 	accordance 

with the rules. Accordingly, the CPC stands disposed of. 

No order as to costs. 
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